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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? %
2. (a) Is the application in the prescribed form ? "77
(b) Is the application in paper book form ? ’7&

(c) Have six complete sets of the application
been filed ?

3. (a) Is the appea! in time ? "77
o

(b) If not, by how manydays it is beyond
time ?

|

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- %
nama been filed ?

5. Is the application accompanied by B. D./Postal- -’%f %D G 6 v CWC/‘@‘, [3/71&0

Order for Rs. 50/-

6. Has the certified COpV/COpies of the order (s) %
against which the application is made been ,
7. (a) Have the copies of the documents/reiied
upon by the applicant and mentioned in %

the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer %
and numberd accordingly ?

O ey e—————r— T e — e S R T e T
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8.

10.

11.

12.

13.
14.

15.

16.

17.

’ (2)

Endorsement as to tesult of Examination

Particulars to be Examined

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Has the index of documents been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
exures filed ?

(a) Identical with the origninal ?
(b) Defective ?
{c) Wanting in Annxures
NOS.......ccvvrvunaen iPages Nos.......ec.. ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered
addresses ?

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations certified to be true or
supported by an Affidavit affirming that they
are true ?

Are the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ?
(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars fer interim order prayed

for indicated with reasons ?

19. Whether all the remedies have been exhaused,
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH, LUCKNOW

O.A. Yo, 66/88 (L)

Chhotey Lal Applicant

verlsus

Union of India & others Respondents.

Hon. Mr, Jugtice V.C.,Srivastava, V.C.
Hon. Mr, &.B. Gorthi, Adm, Mcmber,

(Hon. Mr. Justice U.CoSrivastava, V.C

The applicant who was appointed as casual labour
in the year 1978 in the Postal Department, U.P. worked
as such for several years, though with broken periods,
According to him, he was appointed as such being a
member of Scheduled Cafite Comman#ty and a handicapped
pergon but instead of regularising him ultimately
his services have beén terminated vide order dated 29.6.87.
He has approached the Tribunal for reinstatement and it
for a direction tq’i:he respondents to be treakod céntim.wus
in sexrvice with all benefits. In the year 1985-86 he
worked for 255 days. It appears that there was come
cuarrel between the applicant and one Ram Deo, Chowkidar
and some physical assault toolt place and the matter was
reported to the police and both sent to th2 police station
and a Case under section 107/116 Cr. P.C. Was registered
as result of te same the sald Ram Deo was suspended anrd
according to the applicant the services of the gpplicant
were terminated. The criminal ¢ agse came to an end on

2.12,1987 as the prosecution failed to produce the
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necessary vwitnesses.The case of Ramdeo also came to an
cnd. Ramdeo was t aken back in service but the petitioner
vas not taken in service. The applicant requested the
regpondents to permit him to carry on his duties and

he continued to make representations. According tq‘i:twa
épplicant, the order of termination has been challenged
on tte ground that it amocunts to retrenchment and
retre@chment can be made as per thz provisions of sectionm
25 P of the Industrial Digputes Act, The applicqat has
algo stated that he was getting payment of Productivity
Linked Bonus and there is a clear indication that the
services of the epplicPft were permanent in nature and

at any rate his services ceuld not have been terminated,

The respondents in their counter affidavit have
said'that during his stay as casual lsbour in the office
of Roturn Letter Officer, the spplicant was found to be
mopt indigsciplined, ﬁfnannered and aggressive, ncuer
performed hio duties bénd always tried to abuse and
disregard his puperiorg; that on 26,12.84 he used most
f1lthy language and slapped with chappolo £ Shr Ved
Prakash, Dy. Manager-Ij that on 4,.9,85 late Shri CoM.
Shar and Shri Chaitu Ram reported that he had abased
them using filthy/abusive language and threatcned them
with dire consequencess that on 16,6.86 he triod to
hamper office work regarding destruction of dead articles
at the close of tha office in a drunken statea%at
on 18,1186 he showed gross disobedlence and none
compliance of Government order by refusing €0 bring the
Mail bags upstairs from the group floor, Zﬁor vhich onc

day vage vut was imposed as pcenalty, Since his cade was
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~ initiated he abuced and threatond the Mamagor RLO with
direc conseMences. Fimany. the case was pué upto Hon'ble
Postmaster General Sri S.P.Rai, who rcmarked °Reogrot’
and stated the he would pot 1ike to intervene onjis
bohalf. The applicant appears to be indiseiplined.® In
another Case the applicant's behavicur of indisciplino
was sericusly viewed by ADP/PMG(A) who had takem &
lenient view that time and asked the Manager RLO ¢o
remove if guch things were repeated by the applicant?
“that in the £irst woek of June, 1987 the applicant had
threatened and ho ghoutdd Dy, Managor-I/Asstt. Manager(Mai’
in a nearby restaurant with dire conseguences and on
false pretent. Thecage is still under investigation,
In this cane FIR was also lodged with D.S. Hasratganj,
Lucknov,"

“that as far as the impertinence/indiscfpline
and misbchaviour are @ncerned they are his routinme
matte(r:s. and one ¢ annot keep the long record of his bed
" habits,®

 9%hat the most common plea taken by the spplicant,

cvery now and then, itis his lean and thinmk physique, but
giite contrary of hig boﬁy sl:ele_ten. he punches upon
every superior like a lion on his pray.”

Finally it has been stated in the oounmter that the
applicant carmitted a bloody fight with Rem Dco, Chowkldar
before commencement ‘ovf the office hours and was handed
over‘fthe.;go.police station and was chargebheeted ari

his services were q#.spensed with under the orders of
Assistant Past Magter Genmeral, Uo.P.Circlce. Regarding his
termination .1t has been said the when he was cmployed,

he wag handicappod ard regarding his carlier termination
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it has been paid that duo to reductloa at the time
bound scheme,he was rctrciiched, he ¢ould not bo
ongaged agaim upder the dgpartmental rules and
later on due to imposition of bam/zgcmitment case
of regularigation could not be considered. His case
for x'egu_larisation was taken up by the Post Master
Gonornl im tho year 1987 after banm was lifted and
vacancies found availaple, but his services were
teminated on account of pross indipcipline he could
not bo congidered., The facts stated above indicate
that the applicant’s services have beon t cnminated
becaase of his acts of omission and commigsion amd
becausc of the criminal case and quarrel with Ramdco -
and police casec and previous history. Termination
order,obvicusly amounts to retrenchment within the
meaning of Industrial Digputes Act without cemply:l.ng.
with the provigions of Section 25 F of the Industrial
Digputes Act which required notice asid compensationo
His gervices could not have bean terminated without
following the procecdure of I.D. Nct. The termination
order manifestly is illcogal. Acecordingly the applicatior
is allowed and the termminmation order dated 29,6,.87
io quashed. The applicant will be deemed tﬁbe in
continuou's service for amy other pumoségﬁcép;p%ﬁcmt
will not be entitled to salary from the date of
temination. It is for t he respondents to consider the
case of the applicant for regularisatior taking into
consideration the conduct and assescment of all the
relovant things.

The spplication stands disposcd of finally with

”no order as to costs.

Lucknow Dt, 5«91,
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LT TEE  GEUTRAL  ADULTISIRATIVE TRIZUTAL
ADDITICI AL BENCE

BETEET

Chotey Lsl, aged about 28 Years, Son of
lete &ri pabu Lel, resident of 148/4%5 pugawsn,

Lv cknov.
. « « s s « o« o oADplicant

ATD

1. Union of India through the zecretary

Linigtry of comrunication,Kew Delhi

2. Post llasber General, U.P. Circle,Lucknow.

3. Aséi stant Fost Laster Genergl (17eils) ¢ffice of

Post ilaster General, U.P. Circlie,Lucknow.
4, 'enger , Retumed Letter ¢fficeg,Lucknov.

s + + « . . Lpiogite parties,

; ’ DETATLS ¢F APTLICATICI

1.Fzrticulars of the fgpplicent

(i) TTare of the Applicent . Chotey Lal
/ (ii)¥Wame of Father/Husband : late gri Babu Lel
g
~ L (iii}Age of the Applicant : 28 years
<
147 2

(iv) Designstion snd parki- : Retumed Ietter pfficer
culars of office(nam®
and gtation)in which
e:iployed or vas last
eriployed belore coasing

to be inservice,




(2}

(v) office Address :

( vijAddress for service

of lotice

as

2. Particulsrs of the

Respondent s:

(i)17ame of the respondents:

(ii} Wame of Father/Husband

(iii}JAze of the Respondent

.

wil.

Chotey Lal
&n of late =zri msbu Lal

resident of house no.148/45 pugawen
Lu dm{:‘? .

(a}The gecretary , iiinistry of

comminicstion , pew peihi,

(b)The Fo st tlaster generael,

U«F. gircle, Lucknow.

(c)whe Assisbent Fost ymster
General (1ailsy office of
Post 1aster general ,U.p.Circle

Tucknow,

(d¥The 1ensger,Returned retter

officer, Luckmow.

...-.2@3_

..

(13

(iv) Designation and particu- As above
. lars of office (ame and
station) in which ermployed:

(v) 0ffice Address

(viy Address for service of
Mot ices

3.particulmrs o'f the-order

: e o beve

)

-

against which applicstia-n

is made

L 24

The application is against

the following order:
¢i) order ilo.
(ii)Date

(iii)Passed by

‘Liisc/mr0 /26 /6 /67
1 28/6/87

tlanager, rReturned retter cfficen,

V;‘-“jekn_ovd‘ el



(3)

(ivigubject in Brief s Tepmination.

4.Jurisdicbion of the Tribunal .
The applicant declares that
the subject natter of the
order against which he wants
redressgl is within the
jurisdiction of the Tribunal.

S5.Limitstion

6.Facts of the case  i(a) That the applicant was appointed

as Casual Labour in the year 1978,

The applicant has wiorked as

Gaélal Labour as per the following,

Teer

1978-79
1979-80
1980=81
1981-82

1982-83

198834
1984-85

1985~-86

Yo. of days

163
209
286
315 -

details not given
to the petitioner

157
81

%5

1566

" Photostat copies of the gertificates
showing the details of the petition-

erts are kmxrp annexed herewith

as Annexure ios 1 andg 2.

(b)The applieant is a gcheduled gaste

N _— and als & handicaped person . His
\/ v l[\'l ) appointment vas made in the quota _



(4)

allotted for Scheduled Caste/Hsndl caped person. ¢opies

of Certificate showing the above facts are attached

heravith as Annexures 'os. 3 end 4 respectively.

L

(¢} That the spplicent used to $end applications efter corp-
leting for a pericd 1386 days, for his regularisation":&é
VAR A DI & BSpROsEEiER. 1o the Post 1aster
Gerersl, and be issued a letter to opposite perty n.o.4

e , thet «hax the applicent may bs regularised . 3 true copy

of the order is being esnnexed herewith As Annéxurs 10.S

to this Clain Petition.

fckk Thereafter 4he petitioner was continuously serving upto
255-1987 without any break after the issuwance of the

aforesaid letter.

(@) That as usual on 26-5-1987 when the petitiorerreached
his duties, the Chow.kidar Rampeo told the petitioner not
tc work till the tirme when the iensger comes. mut the
petitioner started in carrying oftl-his dutiss then ths
aforesaid Ram Dec intervened md tried to prevent the
petitioner. on thig thers occursd sume tmerpest' and both
the petitioner as well as Ran peo weré sent to the police
Station and a case under section 107/116 ¢r. P.¢. at grime

To. 571/87 at Pclice Station Hagzretganj,Luckaow,

(e} That as a result of the aforesaid case Fam IPo vas
suspended and the petitioner was terminated from service.
8 Copy of the eforewaid termination order is being

annexed herewith as Anneéxure 0.8 to théis glaimpetition

)



(f) That on 2-12-1987 the case under section 107/116 CT.P.C.

(&)

( b)

(3)

(49

(1)

has come to an end as the prosecution failed to produce

the necessary witne'sses. A opy €& order dated 2-12-87

pdgsed by Upper City lagistrate (4) Lucknow is being annexad

herewith as sannexure ilo.7 to this giraimpetition.

hsd
That like wise the Case of Rem Teo#-/alwo come to an end

on 20=10~87, Irnedistely thereafter Ramdec was taken back

in servics , but the petibioner was not given service .

That immedistely on 7-12-1987 the petitipner submitted a
copy of the order dated 2-12-1987 and requested the

oprosite party no.3 tc permit him to cerry on his duties

" but no action has tsken till today. A copy of the repre-

gentetion is beingz annexsd hsrewith as Annexure No,8 to

4

this Claim Petition.

s

Thet besides the atove the petitioner mved € seversl
representstions but all in vain. The dates of the repre-

sentations are 22-7-1987, 7=7-1967 and 17-11~1987 .

That on 27=-5=-1988, the petitioner moved anotier represen-

tation to the oprosite parties . 4 copy of the said

-

representation is being snnezed herewith as Annexure 1j0.9

to the Claim Pebition.

That the petiticner employer is an t'Industrytr within

.
the meaning af section 2(01) of t he Industrisl pispute Act.

That the petitioner heving beem worked sbout 2000 days
ho is entitied for regularisalion.

-0‘6.



,‘. (6}
(1} That the ovpogite party no.,l directd that the petitioner

ray be regularisel even then the subordinate of opinsite

party no,l , terminated the services of the petiticner.

' (n) That by reans of Fost and Telegraph letter dated 23-1m-1985
the gervices of the petitioner are to be regulariged but

the opuosite parties have not dene the sare fikd till today.

- (o) That Sri Ram beo who was alSo similarly involved in
Criminal Case, his suspension order was revoked and he is
in serviece, but the petitioner was not permitted toc carry-

% out his duties, thus he was discriminated by the opposite

parties in ths matter of his employment.

(p) That the termination of the services of the petiticner
’ is punitive in nature for which © has not given any
epportunity . Thus violsted the provisions of Article 311

of the Consbitution,

(@} That the petit icnerhas worked more than 2000 days , his
services cannct bs termingted, =nd the terninstion order
@moxnk to retrenchnent. Retrenchrent can be rade as
per the provisions of section 25 P of the ndustrisl
Dispute Act, mut in this case the oppo site .partﬁes have
not complied with the proviesions of the Industrial pispute

Act.

(R} That the petitioner was aleo getting payrent of productivity

Linked Ponus as per the Exicting orders of the opposite
iesl Further the order contained in Annexure 1o, "~ /
C\Q/L i (j 1.sAcle~r indication thet unﬁééﬁh— red 6} o %kog%gnent'
1 C in nature. Thus at any cost the services of the petitioner

cennot be termingted.
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{7)

(8) Thut the opposite parties have not complied with the

(7)

8,

provisions of section 25-3 of the Industrisl pispute pct

as junior to the petitioner are gtill working . They are.

[

(1) Ram Surst ,(2) lunish, {3) Ram Sumen Tripathi,

(4} Ravi and (5) B.D.Joshi.

Phus the oppocite 'parties have not followed +the principles

of first corp last .

Details of the remidies exhausted(a) The applicent roved

The gpplicant decleres that he
has to availed of all the
remidies avaiiable to him under
the relevant servics rules, etc.
(give here chrologically the
details of representationg with
reference to the Annexure
Numbers) .

serveral representation
dated 22-7-87, 7-7-87
17-11-87 and 27-5-88

but all the same are

..

rending.

Matters not previougly filed or Wil
pending with any other Court.

The epplicant further declares
that he had not previously filed
any application, wrify petition
or suit regarding the mstter in
regpect of which this application
has been made, before any court
of law or any other pench of the
Tribunal and nor any such gppli-
cation , writ petition or suit
is pending before any of then,

# Relief(s) sought :(1)To quash the termination
In view of the facts

mentioned in pars 6 above the
apPlicant prays for the follow-
ing relief{ s)

(specify below the relief(s)
sought explaining the ground for passed by opmsite party
relief(s) and the legal provisions

{if eny) relfed upon). no.4.

order containeds in

Annexure No.6 dated 29-6-87

(2) To treat the petitioner
in continuous service

witheall benefits,



( 8)

22

(3} to issue a direction to the opposite

parties to regnliarigse the petitioner in

service,

(4) Any otler relief wik which this rpntble

ourt deems just and proper be also

passed.

10,.Interim order, if any prayed for

Pending £inal decision on the
application, the applicant seeks
isaue of the following interin
order

(Give here the nature of the
interim oxder prayed for with

11.In the event of application being
snt by Registered Post, it nay
be stated ythether the applicant
desires to have oral hearing at
the admission stags and if =, -
he shall attach a self-addressed
post Card/Inland Letter at which
intimation regarding the date of
hearing could be sent to him,

12$artiwlars of Postal order
in regpect of the aprlication
fee

1, Wame of the Bank on which
Drawn
2, Derend Draft No.
or

Wil

Nil

1. Number of Indien Postal ¢rder(s)’ 9&/067 8§19

2, Wane of ¢ he- issuing Post office

4, Post 0ffice at which payable

(P o »‘“f’c‘ toatip [Frmelr M

3. Date of Issus of Postsl order(s) ..

I 1q-v-1988
LY (1 BD -
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18. Ligt of enclosures.

ot dalse (g-10-52
febtsy dabd j-lo-86 _ .
Capy g otl 4 Gobsctolon dobd 22-3-157)
LMl d @ M0 - dold (67T~ (565
~ll 4 Pl dolsd 23-}-88"
‘3/ Togrmivadoot oyl (/Lo_Lu.&) 2Ly - 6'&7
o TR Hlhas” Lol ouua-mw
9. g_n_rL 1

L] .

CO\'IO"U\PUII\')H
- -
%:5

% ep P coliser~ HKoddsd T g - 87
Acp asyevdado<i- olalsd 29-5-g¢ e
% LLP s & C"15 (C‘
Signature of Appllcan’b
verificat ion

I, Chhotey Lal(ifame of the applicant) gon of late gri zabu
Lal,aged about 28 ysars , 2 r/o house jo. 148/45 pugawan,
Lucknow, do hereby verify thet the conients of paras 1 to 13

are true to oy personsal knowledze and o thet T heve not

. - /"’_
suppressddesy any reterisl fact. (\f' i
upp sy BNy en? oA { t
Dated: RO -~ T~198% gimature of the ppplicant

" Places L-U!—QQAAQN\)

£ et

71‘1%\"75\ H Q ]Q,{_ZNQ/QQN p)
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Buhjeoﬁ
Produotiﬂty linkod Bmuﬁ for tho 70&1‘ 1981-'32-.‘

employment is given ba)ow t- _
ear - Hosof. gg;ze'_ B

ey ey Y R

1920-81 . o286
198182 B 1 DR

1w

b © Eea.of doys
197920 - ‘ © 309
1980-81 . . 286
198142 315

L 0

As por vrdors cattained in D.c.zatter Ho.26 /m*
dated 29 sepieaber 1982 addresssd to all heads: ot" ei/.io/ﬁ and i
scdoraed undcy: PG NO, EST/A/R-78/ dated 1-10-82%hri Chotey fe

casual labour 1o en 1tled for tonbs for the 1981 !
b hms wvorked £EL72 ei:{o }ye" for 3 years om ’3'3”1_3 -.eg? "3200 B
Bub-r.lt\mi Por orders plesse, - REEARE
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LT TE GTRAL ADITMISTRATIVE TRIBIVAL

ACDITICYAL BRICH, ALLAYASAD

Between

CHOTEY Lal
« « . JAppidgicant
versus

Union of Indig endothers . « + + « « . « . . ROspondents

Annexure No .2

ORR.22
TIDINT FOSTS a7D TELE GRAPHS DREnRT XNT
In reply Fron
- Pleasgs qQuote lLenager
R.L.0.Lucknow
Pin (»de=226001
To
Ths Post raster general
T.P.¢ircle,Lucknow
(ACA sectin)

No.Casual Labours/RO/Looce Dt.16.10.86

fubjects - Payment_ of Productivily Linked Bonus to
Casual Labour gri ghoteyLal engaged for

RO

Re\f- Hiad YOur’ S Offlw ens S0 OAWLiSC/H,O/BG dt 015&10 .%

\/ith reference to above cited letter of your & office

the required information is given &s under;=-

Attendence of Sri OhoteyLal Casuel Labour engaged for R.L.¢

ipnthwise } for the year 1985-86,

/\w‘“{%i/ﬁ
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areh 1985 27 Days

April 24

Ley 27

Tuhe - 20

July 23 /

Aug - 20 ,
. Sep. 17

Qctober 15

! Hov. 17

Dac, 21

Jan,8 24

Feb.26 19

Total 255 Days
In this context it will be not out of point to mention
that Shri ChoteyLal has worked in previsus years for the
nunber of dxgp days mentioned below;~
1983-84 157 Days only
~

1084-85 81 Days oniy
In the light of above informetion if adnissable, further
necessary action may be taken at your end .
gd. yllegible
16.,10.86
lBenager

R'I; ‘0 Ld
Lucknow.

s o)

o
o

e (A
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OFFICE OF THE CHIEF MBD[[CAL OFI‘IC R, LUCKNOW. s %»& ER
No, ygless N Date& Bk\\@& | ’

éxémmed Srl/Smt /it C)hﬁwm
aged about 58 TV'V’ years s/o/\,,f/o/p/o %aﬁwv\-«&
| R/0_ \“\8/\«5 ] '

el e

[ 2 —r

Se

handlcaped person,

4
I -

2 . . 1
A S fé' ( ‘,/‘ (L

Signature of the Candidate N c
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W /f/,/ e

e M

GHIER MEDICAL OFFICER, , —
!ncf Medical Officer [ e — - S
L WECENOW.W. . sl » Lot
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IV THE CEX ADUINISTRATIVE  TRIBUNAL
ALLABABAD HENCH

Chotey Lal . . . + . « « + . . « s . « o« » » oppplicant
versus
Union of India and others . . . « « .+ . « . . . ,Respondents

Amnexure No,.5.

IUDIAN POSTS AND TELEGRAPHS DEPARTLENT

Fron
The Postmaster Gensral
U.P.Cirecls,Lucknow
To
The Hanager R.LO.
: Lucknov.

Wo.Rectt/C~39/Rep/Chhotey Lal Dated at Lucknow tie 23-1-1985

Sub: Engagerent of casual Labour Case of ghri chhotey pal

Shri Chhotey Lal Casual Labour of your office represnted
to the P..GJUW.F. regarding his retrenchment frem the duty

after working 1386 days.

2. The E.M.G. hag =d observed that the 1RNRage? R 0 FRY
continue engage him as a Casusl Labcur as per rules till his
case regularised.
Compliance showld be reported.
gd. 1llegible

Recd, Copy ) for Fost 1aster general,y.pP.
g8d.Illegible
23=1~85
13=285 hrs. (e ;"\




Rogd., #/D

&——’"

N _—
een ot

5. Spare

D ¢

o)

(6

LT TES CE'Ral ADTWISTRATIVE  TRIUFUIAL

ALLAYABAD BEICH

Chhotey Lal .. . v e e v+ 4 e 4 e e« + .« JApplicant

versus

Tnion of Indie end othsrs . .

Annexure 7o .6

Departssnt of Posts

govt, of India

Ho. Lidise/RLO/R6/6/87 Dated at Luckno@w ;29/6/87

Frorg - Lanager,R.L.C.,

To: - ghri chhotey 1.al,
Lucknow,

CaBual Latour,
R.L . «,Lucknow,

Sub: - Pernination of Service as gasual Iabour in
R.L.C., Lucknow.

s e s L]

Under the orders of A.F.l.G.(18ils) 0/0 Postmaster general,

UJ.P. Circle, Lucknow; your services as casuel labour in R.1L.0.,

Luclnow kher are hereby termineted with irmediate effect,

gi. Illegible
29/6/87
LBN8LT, R W0 o, L UCknow,
gesl
l.anager
ReL o, Lucknow

Copy to:- pin code~2260Q

1. Sri Chhotey Lal, 148/45, Dugawan,ucknow
2., 8/8, S, C.L0., Luckuow,
D S/S,A%, Cel ey Lucknow,
4. S/S,VIG‘, CsC e,y Luclknow,

M“Z;“H%’

s+ « .« o+ ., Cppocite partiec
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LT THE CESTRAL &DLINISTRATIVE TRIZNAL
ALLaInBEAD IENCH
Chhotey LBL v v ¢« v v ¢« v ¢ ¢ o s o o o o o« o o « JADpiicant

versus

Union of India and others . . . . « « . . . ODpogite partics

Annexure Yo .8

To
- The A.P.1.G.(lails)
Cffice of the F,.G., U.B.,
Lucknow,

gub: Illemal termination of service

8ir,

In continuation of my previous epplicabion on the
subject, I enclose copits of F.R. @dmitted by the gourt
in the case of 8hri Ram Deo of R.L.O. and ryself, <thile
suspencion of Shri Ram Dec has been revoked, I Iwve not
been taken back:

Kindly order so that I could join my duties.

Yours faithfuly,
&d. chivtey 12l
{ CHIDTEY 1AL}
O.LAOUR
7.12,1987 R.L.C ., Lucknow,

Copy to Shri Babu Ibdak, Director{vigilence} ¢/¢ the

F,1°.G., UF., Lucknow,

e _ o $1. chholey Lal
BT CEEDTEY 1aL)

e
izt
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I THE CENTRW ADUINISTRATIVE  TRISTIAL

ALLAHABAD BEVCH
]

Chmtey Lal [ *» e e . . . . ¢ . . . " . - - L applicant ‘
Versus |

Union of India and others . . .. . . . . . OPposite parties

Annexure Ho.9

To

The Assistant Fost i'aster General(iieils),
office of the Post lLizster General,U.F.,

gubject:- Illegal Ternination of Service

Sir,

This is in cpntiﬁuatien of nmy previcus aprlicastion dated
7.7.87, 22.7.87 , 25.8;87 , 19,11.87 and 7,12.87, in relation
to ny illegal term‘.natic‘n from service, butno a@ction has yet
been taken by you. |

Under the above circunstances , it is once again requested
that 1y case may kindiy be decided and I rey kindly be taken
back in serv:;ce, otherwise I have no other alternative left
except to aprroach the (ourt to get ry erievances redressed.

An eary action is highly appreciated,

vours faithfully
gl .ghhotey 1,81

Dol | 2D-5-88 ( CHEOTEY LAL)
Ex~gasual Labcur
M 148/45-pugawan,
Lucknow
Copy tos=

1. The Post Ilaster Genersl,U.P.Circle,
Lucknow for necessary action.

2. The tanager,Returned Letter of ficex,
Lucknow, : ‘

&l. Chhotey Lal
{ CEHIOTEY LaL)
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- record,

IN THE HOMYBLE CENTDAL ADMINISTRATIVE TRIBUMAL -
CIRCUIT BENCH, LUCKNOZ
0./, No,66 of 38(L)

ChOtgy Lal .- o ) 'y nﬁppllcaﬂ‘t
Versus

Union of ladia & others ee Opp. parties,

s

AP LICATIC FOR TYIIS COUITER A FEZRAVIT ON RECORD,
The applicant/Gpposite Perty Ho.4 begs to -

subnit as undei:m
1.  That in the above mentioned sase the

counter aifidavit is ready but the same could not be

’a

filed earlierx.

20 That the cdinter affidavit is enclosed with

ce armlicatlion and the saue wmay kindgly be taken on
this st v )

3. It is, therefore, very humbly prayed that the

accomoanying couiter affidavit be tpken on record,

Y —

{ Y/ CHAUDHART )
Addl, Central Govt 3tanding Counsel
for Bpp. parties, P
Lucknew, o | -

Dated? g\\,\ Oct, 1988 | o .
A
i
; L
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBHNAL
CIRCUIT BENCH, LUCKNO¥

-Chotey Lal «ss Applicant
Versus
Union of India & 3 others ... Opp. parties

COUNTER AFFIDAVIT ON BEHALF OF OPP, PARTIES,

X : I, Mathu Ram, aged about 47  years, -

, son of Shri (Late) Mangali Prasad
' N
71988

;FHDRVW S at present posted as_anager, Returned Letter

L logM DT ! ' L~ '

) Dfsﬂ-_'_ céuﬁf ' i%f\f--icer, Lucknow do hereby solemnly affirm and state
1 o -;._';«f\;s unders— |

" 1.  That the deponent is the Opp., Party No.4

;! in the ‘above case and posted as the Manager, Returned
»; Letter Officer, Lucknow and he has been authorised
' to file thés counter affidavit on beh;lf of all other
[ "?‘;. . | opp. parties. He has read the application énd |

-
b

. s -J/Eii/ggderstood the contents thereof and is fully
P oLsana @\L .
- convergant with the facts stated in the aprlication

/
e /S .- ANY/ and he is in a position to give parawise comments
Mind” 3 PR . N

. ) V—

ﬂ - as hereinunder:-

2, That before giving parawise reply to the
" averments made in the ap~lication certain facts and:
circunstances which are relevant and have not been

stated in the application are being stated herein-

under:

4
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X, (a) That the apolicant was engaged as a casual

fé;our in the office of the Manager RLO, Lucknow
against one of the four vacant ED Facker's post on

26,8.,1978 on adhoc basis as on outsider and

unarcproved candidate was however being engaged as

such as and when required till his services were

disvensed with on account of gross indiscisline,

(b) That the applicant's case for regularisation to

the departmental cadre could not be taken up ea;lier
beeaUSe he &as not eligible and later on due to

imposition of ban oﬁ recruitment. However, his case
for regularisation was taken up by the Postmaster -
General, U,P in the ye%r'l987 soén after thé ban was
relaxed and ‘vacancies were found availaﬁle but having
been terminated from service on account of gross

indiscipline he could not be considered.

(c) That during the stay of applicant ‘as casual

1gbour in the office of the deponent he was found to be

nost indisciolined, unmannered and aggressive nature

s per instances discussed as under:

(1) That the said casual labour, the applicant
L// ever since his first aopointmen£ never performed
his duties propeiiy.

(ii) That the applicant is very aggressive in

nature an 'hxthgxxupxmxkxaé%ﬁ€‘élways tried b

to abuse and disregard his superiors.
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(iii) That on>26.12.84, the applicant used
most filthy language and slapred with chappals
to Shri Ved ?rakash,‘Dy.'Managep-l,_in the

of fice of the Deponent.

{iv) ‘That oﬁ 4,9,85 late Shri C,M Sharms and
Shri Chaitu Ram, Yackers had revorted that

he had abused them using filthy/sbusive

language and threatened them with dire

cohseguences,

(v} That on 16,6.86, the avplicant tried to

hamper the office work regarding dgstruétion of
dead articles at the.close of the office in‘

a drunken state.

(Qi) That on 18.11.86; he showed gross
disobedience and non-compliance‘of Government
order by refusing to bring the Mail bags
UpStéirs from the g:oﬁp floor. For which one

¢
day wage cut was imposed as venalty, Since

his case was initiated,\he abused and threatened--
the Manager, RLO with dire coﬁseauenceS.
Finally, the case'wa; mut unto Hon'ble
Postmaster General Sri S,P, Rai, who remarked
'Reéret' and stated that hé would not Tike

to intervene on his behalf. The applicant
appears to be indisciplined.". .In another case

the a-rlicant's behavious of indiscipline was

seriously viewed by ADP/PMG(A) who had taken



AT
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a lenient view that time and asked the Manager

"RLO’to remove if such things were repeated by

the applicant.

(vii) Thétfin the first week of June 1987,

the arplicant had threatened and he shouted

Dy. Manager-I/Asstt. Manager(Mails) in 3

nearbj restaurant with dire conséwuences and on’
false vretext. The case is still under
investigation, Tﬁ-this case FIR was also lodged

with P, 3. Hazerethganj, Lucknow,.

.

(viii) Thét as far as the impertiﬁenc;/indisciplim
and misbehaQiour are concerned they are h;s routine
mat-ers and one cannot keep the long record of

his bad habits.' |

L

(ix) That the most common plea taken by

the épplicant_, every now and then, it is his lean

 and think physique, but guite contrary of his bony

skeleton, he punches upon every superior lika a

lion on his pray.

ilz//Pinally‘on 26,6,1987 when the apolicant was found
éﬁfgé have committed a blordy fight with Shri Ram Deo

2N

Devartmental chowkidar , RLO Lucknow before commencement

of the office hours he was handed over to Police at

Kotwali Hazratganj, Lucknow where he was chargésheeted\f

and challenged to the competent court of Law and

his services were therefore disvensed with under the

orders of Asstt. Fostmaster Gen~ral, UP,Circle, Lucknow,

3.

apnlication needs no reply.

That the contents of para.l to 5 of the



©
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4, That the contents of para 6(A) of the

application needs no comments,

5. That in reply to the contents of para 68B)
of the application it iS’submitted_that the
applicant belongs to Scheduled Caste categoryi

but his engagement was not made on the basis 6
- of handicaped person. At the time of his engagement
he was not handicapped, it is evident from his

certificate issued on 16.1.1985.

6., . That in réply to the conténts of para
6(0) of the aprlication it is submitted that due
to reduction of staff at the time of time bound
promotion shceme in 1983 the apvplicant was

retrenched. Thé_order shows simply that he may be

engaged again. He could not be regularised under

Departmental rules as discussed in ‘the narrative

of the case in parq-z gbove, .
' I
7.  That the contents of para 6(D) tn 6{(G) of the

applicetion, needs no reply.

: \(ﬁﬂ/& That in reply to the contents of vara 6(H)
O\ o

A [ to 6(J) of the avplication it is submitted that
the aprplicant was disengaged due to gross indiscipline

and bad record. His case was not recensidered at all

{

by Asstt. Postmaster Genera (Mails), U,P Circle,

Lucknow, -

8., That the contents of para 6(K) to (N) of the

application are wrong, hence denied, -



A
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9.  That in reply to the contents of para 6(0)
of the application it is stated that as casual

labour the app}icaﬁt was disengaged, no guestion
arises of discrimination as alleged. Therefore,

he cannot be treated at par'with other regular

employees.,

10. That the contents of rara 6(P) of the application

needs no reply.

11, That in reply to the contents of para é(Q) of .

the application it is stated that the total working

days/mayxkexxean months/year is mentioned in the

Y

attached statement, be-ing filed as Annexure-C=-1

to t his counter affidavit.

12, That the confgnts of para 6(R} of the application

reguires no reply, being false,

13. ‘That in reply to the contents of para 6(s)

of the application it is submitted that the Casual,labours_

,working at present have duly been selected under the

provisions of derartmental rule§9EE;ough the ‘agency of
employment exchange and duly recruited by the competent
aufhority ie. the rostmaster. General, UF éircle, Lucknow,
At this time Ex.casual labour, the applicant was not in

service hence no question arises of seniority or

juniority., In the termination order, no reason was

mentioned as the enguiry conducted by Investigation
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ction CO ignored him and kept him éx away from

Enguiry purview,

\

In view of the facts stated above,

the application filed by the avplicant is liable to

be dismissed with costs to the Opp. parties.

Deponent.

Lucknow,

Dateds 73 Sipe. 1988,
A

Oet,
: Verification,

I, the above named deponent do herecby verify

that the contents of para 1 to ¢ ‘Lt/ are true to

my own knowledge, those of paragravchs  (§ gto fk'

are believed by me to be true on the basis of records

while those of paragraphs ’3'&:0 “~ are also
believed by me to be true on the basis of legal advice.

No part of this affidavit is false ahd nothing material

has been concezled so help me God. s ~~

Lucknow,

Dated: ig Sct 1988.
A I identify the denonent who has signed

me and is also personally known to me,

bef~re

(V.K., CHAUDHARI)

‘ Advocate.
Solemnly affirmed before me on Kl teX

at > U afifpm by the devonent who is identified

by Shri VK Chaudhari, Advoc te, Higb Court, Lucknow Benth,

I have satisfied myself by examining the dencnent

that he understands the contents of this affidavit

which have been read over and explezined to him by me.
: : | <A<::::::EE§§EEE% orT issione

e F

u\



Lo/ -;’ Y ANNEXURE=- C=1

IN THE CEN RAL ADMINISTPATIVE TRISUNAL
CIRDUIT 3ENCH, LUCKNOW

O.A. No. /88

Chotey Lal o ..+ Bpplicant
- Versus ' '

Union of India and 3 others -. Opp. Parties

WORKING DAYS/PERIOD MO TH/YEAR WISE TOSITION OF THE
I'd

AF LICANT

. Yrly
Month Year Days Yearly Month Days Tobtal
' Total -
Aug 78 5 . J@n,1981 26
Sept - 15 . Feb, 18
Oct ' 13 Mar 26
Nov ' 21 ‘Apr - 26
Dec ‘ 22 73 May ' 27
Jan, 1979 24 Jun o8
Feb 24 July 298
March . 26 Aug o7
April ' 24 :
" : g Sept 26
ma
v . | | Oct 24.
June - 8 Nov " 26
July - 29 Dec. 57 310
Aug, 23 _ .
Sept ‘ 27 Janl982 19
Oct : 24 Feb 26
‘Nov 6 : ’ .
© 2 Mar < 28
Dec 25 308 Apr 22
Jan 1$80 ’ 24 : Myay . 28
~ ' ' June 28
 Fe 25
K Harch 22 . Au g- 29
- April 25 | Sept 26
May 22 oct 19
_June 25 Bev. 21
‘ July \ . 227 Dec. 26 299
Aug ' 27 Jan.1983 28
Sept | 21 Feb 25
Oct 23 :
Nov - ‘ 24 Mar 28
Dec 27 287 ‘

Apr 25



iay 1983
Jun

Jul

Aug

Sept
Oct

Nov
Dec. -

Jan, 1984

' Feb, 1984

Aug

- Sept

Oct
Nov&Dec

Jan, 1985
Feb

Mar

Apr

May

Jun

Jul’

Aug

Sept
Oct
Nov

Dec

Jan 1986
Feb
March’
Apr

May

Jun\
Jul
Aug
Sept
Oct
Nov

Dec, Y9

12

Nil

Nil

12

27

26

26 |

29 238

75

Rettrenched wef 2,1.84 due to reduction of
post due to implementstion of TBP Scheme,

x|

Nil 49

Jan 1987
Feb
Mar
Apr
May
Jun

22
19
21
17

14

19

112

27 Total working days =fs= 2159,

.21 244 °

19 239




oD KL ' \\,\}) 3J’I ’/)./"
3 | (\/ 3L -Ne 16

BEFORE THE CINTRAL AIMINISTRATIVE mm
cxnam BEBICH; LUCKNOY ' *

; i“;SS. . /[ChotoyZAl o e o s e ee s o o oo Applicant
;/ AFFIDAIFF ﬁ / —
”;‘i*iniang : Tnion of India and othoTE « « « « o OPPe Partios
ﬁlO_gli_l_(ER AFFIDAVIT
N\ - |
" I, Chotoy Lal, azod about 28 ycars, on of lato gri
Babu Lal, reeideant of 148/45 Dugave, Lucknou do heradby
solomly efrm and state as wWEdr 3=
1o  That the dcpanont is tho applicant in the abeve noctel
- cago and ag such ho is fully ceﬁeraént with thy facts of
the casd.
2. That the deponent has gone through the countsr affidavit
f11ci by tho rospondent No. 4 and has mderstood its camtents
and tk> paravigo commcmte are as followss®
8o That tho caatents of para 1 of tho cowuntor affidavit
- :‘ﬁ,‘g\égﬁ;ﬁ‘jxl ncod no rofly.
f}; , @&;’4 Qﬁ\’\. 4.  That tho contcats of para 8(a) of tho cownter affidsvit
E @q}\ - ";E are donied. It ig further submittcd that tho petitioncr tas
. jm/ ;ma .: eppomtcﬁ againet tho Schcduled Gast quota/kandicapei, against
i U;?__‘ﬁétﬁ’ oo of tho & posts vacant in the yoar 1978 and b3 tas cantinuoudy
St pernitted to do his duties till £5.6.1987,

B That tho contents of para 2(b) of the counter affidovit
arc denicd, It 1is furt-her mbmittéﬁrthat the cas2 of tho
petitimm' ©as eonsidergl by the rogppméint No. 8 and ordercd
by mems of AnexuroNo. 5 to tho application tIt tho depanent

o200

e

<
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be ecngaged till his casd is rogularised, Thus tho

oo

applicant attaincd ths status of a tomporsry emplom and his
ssrvices eanﬁot be dispenesd with in tho manner as stated

by th® respcndont No.é, It is further submitted that the
servicos of the applicant was torminated on account of

gros3 indieciplino for which ho has not givon any oppertmity.

6. That tho contente of pera 2(e)(1} of ti» cowmter
affidavit aro dcaiel. It 18 further su-bmitted that if tb
applicant vas not perroming his dutiog hov he vwas getting
his pay bc3idos bonus and othcr facilities, It i8 wry
surpricing that a persca who tas no performing his duties
vag coatinuously cageged from mgmva to 1987, after a
period of 9 years th» rocpendents cannot cay that the

applicant vas not porforming his dutics,

%o That the ccatonts of pare 2(t)(11) of the countor
 affidavit are denicd. Tﬁe applicant!s behaviour ras &

polite. Ho never sbuesd any of his superiors. All thoss
stories were prepared only to justify their illegal actien

to 2 138&118510

8, That the contents of para 2(a) (ééﬁﬁt the comtor
affidavit are denied, It is further submitted that during
these period the applieaxit vas not ongaged vhich ié wory
vclegr from Annoxure C=1 which. vas £ilsd by tho re@qn&ént
No. 4 vhich may kindly be psrussl, There t8s no such
incident took place and it ig a vagus allegation only to
domoralise th® applicent. It 18 further submitted that the
dopartment a8 siicnt and did not take any a etion by vay

of filing eny FIR or othor dcpartmcntal a ction againest

the spplicant. The counter affidavit do not &iscloss tho

00300
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acticn taken by the respmdents against the aprlicant.
9.  That the contents of para (0} (1v) & (v) of the
counter affidavit are demied, It is further submittel that tho

respmndent s never tock any action agsinst the spplicant end

all these charges toro made only to logaliss their illesal

action,

10, That the contents of para 2(e¢)(vi) are dmied; tho
applicant never refusel to do the vork. In fact one day pay
was cut but the epplicant reported the mtter to tho respandent
No. 2 and 3 and hig reprosentation in this behalf is still
pending, It is further submitted that tho post-master general
1§ a partyrin this eg‘qa and h3 ha8 not filed any counter
rogarding th? sam, In fact the aprlicant ras never bohaved
in an indisciplined manner. It is very surprising that evan
after th® ineidents as alleged in paragraph 2, the resp&zdmts
vere used to engage the applicant in ssrvice, vhich cearly
ghows that the applicant is innocent and all thosd avormints

were made only to ¥ zalise the respcndents ilB gal action.

11, That the contcuts of para 2{e)(viii) of the counter
affidavit are denied, There wasno sach ncident took plecs
or any FIR vas lodged against the applicant or any case is
pending investigstim. The respondent failcd to give evan tip

cass No. vhich vas registered against tho goplicant,

12, That the contents of pare 2{c)(VIII) of the comter
affidavit are denied. It is very surpricing that tho respondents
stated that the epplicant i8 impertinencd and indicipline and

mi gpohaviour but thoy are continuously cn_gaginé the applicant

in gervice and no departmental a_ction vas takon against ths

applieant; and the reasons beet known to thom.

eoltes
N —
e ot
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13, That in reply to the contents of para 2( c)( ix) of the
counter affidavit, it is submitted that tho appliesnt is a
handieapﬁ porson and is unable to any marpcat or fight with

any onoo

14. That in roply to the contents of para 2(d) of the
comtor affidavit it is Submitted that the elowkidsr RAR poo
told tho patitionar not to ork till the mamgdr comes but

th> dopenent gtartsd to carry out his duties, the chowkidar
intorvoned and tried to prevent tho deponent in earryingz out‘ hic
duties, thus thero occurred some rarpest end both tho dsponent
and th? chovkidar Ram Do wore taken into polico atation and

a case wmder ssction 108/118 C1PC was rogistored against both

" the persms. As & result of tho. same Ram Doo was suspénded and

the doponent tas tomingtod from corvice. At lest both of them
wa19 aqquitted end the chorkidar Ram Dso A8 given c¢aploymant
but tho potitimer was not given the ssrvico, Thissction of tho
rospondonts ar® projudicial and violative of Article 14\ end

16 of tho Constitutiom.

15, That the contents 'of para 3 of the counter affidavit

"need no renly.

16. That the contents of para & of ths comnter affidavit
need no roply.

17, That the contents of para S of the comnter affidavit
aré denied and in xoply the eanténta of para 5(b} of the
application are reiteratcd as correeﬁ. It is wréng to say that
at the time of his omploym:nt tho doponent 28 no handi capped.

The ogpondents demandcd the cartificato then the dcponent

producod the certificato,
- 18, That tho contents of para 6 of the comnter affidavit

eeSee

Q_:_.._.—-—— _
C“;Tc/c"@———
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are denied and in reply the contents of para 6(¢C) of tho

=i

application are reiterated as correct,
19, That the contents of para 7 of the comnter affidavit
need no ply as the respedents have simitted the avermsnts

eade in peres 6(d) to 6(G) of the applicatim.

20. That th> contents of pera 8 of ;he applicatim is
denied and in reply the contents of pare 6(H) to 6(J) of the
application are reitoratel as correct. I is pertnient to
point out here that in peragraph £(d) of the ounter affidevit
it is stated that the eerﬂees W dispensed vith ag a result
of the criminal cagse end in para under reply ths raospendents
ea1d that the gpplicant was dlssmmgel due to gross indieipline
and bad record of the petiticner and in para 2(b) of the
counter affidavit they said that the serviess vore terminated
on account of gross indieipline, Thus the respondents arc not
sure vhother the garvices of the petiticner was terminated,
diecngaecd or diepens:d with. But no opportmity am tas ever

beon given to the applicant.

2. That th? contonts of para 8 of the cownter affidavit

aro denicd and in roply the coatente of para 6(X) to 6(N) of

th? application are reiteratcd as corréct.

22, That th? conténts of para 9 of the countor gffidavit
ar© donied and in roply tho contents of para 6{0) of tho
application arc reiterated as correct. The sarvices of tho
ptitioner vas torminated ﬁhida is very clear from a porusl
of /nnoxure No. 6 to the application as the aprliicant hag
attained the statug of a temporary cmployse by mecang of
Annexurs No. 5. Fnrbhei' the applicant has completcd more than
240 days of continuous srvice sud ho cannot b3 terminated from
| I T

o~
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service withost complying with the provisions of Imdugtrial

Dispute Act.

2. That ths contents of para 10 of the comnter affidavit
: -~
are denied end in reply the eantcats of pars 5(8) of the

application aro reiterated as corroct.

24, That in rply to the eon%ntg of para 11 of tho comter
affidavit, it 1= submittcd that tho repmdents admittod that the
potitioner worked for more than 240 days thereroyra theay have not
corplied with the provieions of ection 25F of the Mndustrial

Digputo Acto

206 That the contents of parag 12 of the cowmnter affidavit
a0 dcnicd and in roply the conténts of para 6(R) of the applicatica
aro reitorated as correct, It is further submitted that the
applicant recoived productivity linked benus for the ysar 1979-7
1980-91, 108385 vhich is vory clear from Annexuroc No. »1 to the

~ potition. It is further submitted that the petiticner aleo
received productivity linked banus for the yoar 1985-86 as I

AN

had worked gboa_.t 256 days vhich is very clear from the letter
. . - - \“1 . B
QN amtet 16204088 M o SE of reSpandent NOod
o '
L A copy of lotter datcl 16.10.1986 1s annexal berevith as

2 1 snnemire No.Rel to this affidavit.

o That the cautents of para 13 of the counter affidavit
erc denicd end in reply the contents of para 6(8) of the application
are roitorated as correct, The applicatien filed by the applicant

hag every force and is lisble to boallow2d with costs.

Dated:Lucimow Deponent
o7eo |
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VERIFICATION
I, the above namcd doponent do heréby verify that the
eccatents 6f paras 1 to 35 of the affidavit aro true to my

knovicdge. No part of 1t‘1s_ rals_o and nothing matoriel has

boeen concealed, S h2lp m3 Gode

Dated:Lyckrow | | goponert
22 «:9 1988 S
‘ o & i

I identify the dopment who has
signed before may | LT Ilev b~ /umwtg

Q/Z%f

801\/1y affirmed before me on QD \6}8& o/‘ g-6x5
am/p@ by the deponent.who is’

{dentified by Sri Surendran.P.

Advocato, High Court, Lucknow.

I have satisfied by examining the

doponent vho understands its contcats

which have been readout and explained by me,

digh G- el
Lucknow we ..t uuknow

REPREEY,
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